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. ~1: it tl " . 0it '\ l 11 ct t lcv~mt information and "ubr i a factual rep r 

'Wit11in :m"' m nth. 

. Th .. abo 1c"'co11 t1tutcd committee submitted its report dated 3. I •. 02 } 

and the re pondents filed their response to the Joint Committee 

r pccth,cly. This Hon'ble Tribunal vide order dated 15.12.2025 granted 

lea c to Respondent No.8 (Mis R.G. Associates hereinafter "R/8) to file 

objections/reply to the response filed by Respondent No. 2 (Director, 

Mining and Geology, Government of Madhya Pradesh/ Director), 

Respondent No.3 (M.P. State Mining Corporation) and Respondent No.4 

(District Magistrate, Balaghat, M.P.). 

3. It is most humbly submitted that the observation made in the Joint 

Committee report and the response filed by the Respondents mentioned 

hcrcinabovc suffer from various contradictions and infirmities, which are 

addressed through this response. 

4. It i most humbly submitted that Respondent No.8- Mis R.G. Associates is 

impleaded as a party vidc order dated 14.02.2025 after the Joint Committee 

submitt.cd its report on 23.12.2024. However, there are no specific 

ullegotions, observntions or recommendations against R/8. \.Vhercns, the 

oint • mmillcc Report and the responses submitted thereto by 

. , •_.-- ..... _ ndents respectively have no allcgutions against R/8 hence, no liability 

. ' 

. • • . . c imputed on l{/8. 
•·"' ' . ,t\ 

~{.'' 
. ~.;:,..~ v~ 

e 'jr 
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I 

! 

.. 1 • 

.., H1Tf1111 

R 11 _ 1 he , f adh a Prad ~h 

Tt·an. oragc a d T ding) Rule, 01 

ma :a 1 n f _ and quani - ,hall b"' don h ed n a Oiff 

P _ iti nin • y tern urvcy (hereinafter referred to a D. G.P.S. Sun·ey . 

Rule 5 1 of the 1adhya Pradc h and fining. Tran p rtafr 

and Trading Rule, 2019 1 mentioned herein bet w: 

-, 
I 

"5 (J) Demarcation of and quarri \"- Th oil t r. hall 

idcnt(/j new sand bearing ar as in ril crs or on other p/a •s 

of the tale. D.G.P. . urvcy shall be carried out and it 

locatio11 011 r , nue map alongwith Latitude and Longitud s 

shall h mark d: 

' ,/}' 
•. . # 

.& f rm·i led rhar the sand quan-ies demarcated and declared 

prior to The commencement of these rules. may be amend d 

l \' ol/0H"i11 the same procedure as required ... 

). h i. m st huml ly submitted that the Joint Committee, in its Rep rt, h 

twnre nnd made specific bscn·ntions th \t th, ilre 

wh<; r ~he 1 in J c\•~l J er - cum-Opcmt r (~·t DO h \S erected mine pill .. rs 

u ·, r\! on.led m the ~·tining r hm & 
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t mmh1" '' 1nm -ndcd that due to gros. negligence b the project 

rwopon"nt (Mis MP State Mining Corporation Ltd. & r ro • ), sand 

--xcavation occmTcd outside the mine lease boundary and the Department 

of Jvhning & Geology must urgently recheck the geographical coordinates 

of the mine lease retrospectively since 2021. 

7. In response to the above, the R-2/Director, Mining and Geology, 

Government of Madhya Pradesh, in its affidavit dated I 0.10.2025, stated 

that a clerical error was committed in the Joint Committee Report, wherein 

the longitude of Pillar No. C, as mentioned in the Report, was contrary to 

the actual geo-coordinates of the mining plan. Further, R-2/Director 

admitted that from the period 2021 onwards, the geographical coordinates 

of the mining site have remained consistent in the mining plans, 

environmental clearance and the DSR for the Chicholi sand mine. The R-

2/Director, further admitted by way of affidavit that the reliability of 

coordinates shown on Google Earth· cannot be established, and the 

allotment of the mines was based on geo-coordinate maps of the village 

that were obtained from the official website of the Land Records 

Department (https:i/mpbhulekh.gov.in) and the coordinates depicted in the 

DGPS survey and the mining plan were plotted and found to be almost at 

ame location as allotted. It is further admitted in the affidavit that some 

f the Chicholi mine appear on Google Earth to fall within the state 

trashtra, whereas according to the digitized maps of the Lnnd 

·•;,' 
'I 

~? 

•i 
:J 

-
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.1 ..... 

·1i 11 i3 ' 

crminm 

n1 111 la • and he D. .P. ~urv • . rs all • ed 

tcni a . of 1adh ·a Prad ·-h .., . 

R-J/ .P. talc ining • OJ'J) iJ"ation ha at . admitt m r ffi vi ~-

1 .10.202 • that no and mining a tivit) wa cam d ut t r 

int r-. late boundary adjoining the tatc f ?\[aharashtrn. 

n th 

1 O.Hcncc, it ·would be ·wrong to sugg t that the cr"'cted min pill r~ t th' 

spc 1ficd gco-1ocation do not match th o rdinntc outlined in the min 

plan and environmental clcaranc nnd the lcnsc boundary c; tend int the 

Mahara. htra state boundnry. Further, it would be wrong to infer that R-c/ 

. . Asso iat ~ erect d mine pillars not as per the mine lea, c area recorded 

in th ~ining .1 bn · • Em ironmcntal clearance. or there L cxcavati .n 

sand 3t un ill cu l , it • b.' R/8. 

l l .It i;' p rtin ·nt to menti n here.in that the Joint ommittec in it Rep rt h •. 

fr m 

-~ 1 ' t ber .. lL4, nnd the qunntity min• I L 64 ubi m ·•tcrs 

r z : 1J1t.• I 

_ j\,,. • c.1-. -, a, ~ • m • s:t homl I)• ubmm I duu R 8 llnly di l minin~ tbr ilm - ·t 
~:,,....,;r\i~•--•(\ : ~ 

~:~~ 
~ 

__ t 
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111011 lh. • ntinin , ,it_ 1· '. tri tcd durin ,. th tr> n._ oon pcti d 

·"'cplcml ~r 0 .... 4. Th rcaflcr RJ8 urrcndcrcd the c ntract that a 

f Jt1l to 

alid up 

lo O 1 .OS -0 7 du to illegal mining activities being committed in the area . 

• Due to gToss illegal mining activities being committed in the lease area, 

R/8 raised complaints before the concerned authorities. It is pertinent to 

mention herein that R/8 submitted a prior notice for surrender of contract 

under Rule 16 of the M.P. Sand mining Rules, 2019 vide communication 

dated 31.08.2024 and subsequently surrendered the contract vide letter 

dated 11.11.2024. It is most humbly submitted that it was observed by the 

Joint Committee that during the time of the visit, that is !'3.12.2024, no 

mining activity was going on the day of the visit. Therefore, in the absence 

of any mining carried out by R/8 beyond the lease area, there is no occasion 

where R/8 has committed any illegal mining when the allotted lease area 

is about 291.755 Ha. 

13.Moreover, the Sarpanch of the village provided the complaint to the Joint 

Committee that was submitted to the Sub-Divisional Magistrate on 

09.01.2024, wherein the allegations were made against Raja Lillhaare 

(Persons with criminal tendencies) and others who were miners from 

Maharashtra and no allegations were raised against the R/8. 

,,. _ 4.Further, the letter dated 20.03.2025 issued by the Mining Officer, Distt. 

t- _ _,___ that during inspection, various persons for found committing illegal 
! 

t 
i 
; 
i . 
~ . 

t. ·''-: _. ____ ... ,.:...-~_,..., .. '-' ...... =-,•..., ~il;r~l1i.~n.i!.:~i~•~~~: :'::l::_2::_"::!__L_ __ ---~=-
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minin• whc1"•i11 R/i , rft n r out�d t l ti fared to HI • al mining . n tn d

in lhc . nid letter. 

l •. he pile. lHi"11<icr. nd com, faint tai. ed b) R/ • i cl�� 1 h - au en ite

·dntcd 9.08.2025 "a. i sued by the ollcctor (1 fin . Bafaf!hat. \ ·hfoh
, (,.;" .r 

was duly responded to by R/8 vide reply dated 12.09.202.�. Howe er, the 

letter dated 20.03.2025 by the .Mining Officer Distt. Bafaghat, �if.P., 

no\\ here names R/8 as a violator. 

16. It is further submitted that the R/8 was impleaded as respondent vide order

dated 14.02.2025; however, there are no allegations by any party against

R/8. It is pertinent to mention herein that a show cause notice dated

29.08.2025, which was du]y responded on 12.09.2025 and without

prejudice and not conceding to the contents of the F.I.R., it is submitted

that an F.I.R bearing No. 256/2025 dated 30.08.2025 has been lodged

against R/8. Therefore, legal actions have been initiated hence, the present

proceedings are not required to continue against R/8.

In light of the above submissions and in the absence of any allegation or 

complaint against R-8, which itself smTendered the contract, no purpose 

would be served in continuing the present litigation against R/8. 

0 

::::-... 

� 
• ·, , 

' ------ ,,y 
··�tr. or,7��--.� 

FILED BY: 
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        THROUGH
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VERIFICATION 

Verified at Bhopal on this_day of January 2026, that the content of my 

above-mentioned affidavit arc trne to my knowledge and nothing has been 

concealed therefrom and no part is therefore is false. 

~ 
Q_~<)-; 

SWORN BE 
tHE \ti/lTHI 

... 1 5 JAN 2026 

DEPONENT. 
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